State Environment Impact Assessment Authority, Haryana,
Bays No.55-58, Prayatan Bhawan, Sector-2 Panchkula.

SEIAA/HR/2019/ 5 Q. R Dated Q{21 |9

Order

In the matter of O.A. No. 840 of 2019 titled as Ayush Garg V/s Union of India against illegal
manufacturing of formaldehyde without obtaining Environment Clearance by M/s Om Chem
under EIA Notification dated 14.09.2006:- Regarding violation of EIA Notification dated
14.09.2006.

In pursuance of order dated 28.11.2019 (copy enclosed) passed by Hon’ble National Green Tribunal in
O.A. No. 840 of 2019 titled as Ayush Garg V/s Union of India vide which it has been directed to take
action for absence of EC by SEIAA under the Environment (Protection) Act, 1986. The SEIAA has

resolved to request the Haryana State Pollution Control Board to stop immediate manufacturing activity

of formaldehyde (hazardous chemical) by M/s Om Chem at Village Kurali, Sabapur,

Bilaspur, Yamunanagr, Haryana. [

SEIAA, Haryanaw/
Endst No. SEIAA/HR/19/ Dated:

1. The Chairman, Central Pollution Control Board, Parivesh Bhawan, CBD-cum-Office Complex East
Arjun Nagar, Delhi-110032 for information.
2. The Additional Director (IA Division), MoEF & CC, Gol, Indra Paryavaran Bhavan, Zor bagh

Road-New Delhi for information.

3. The Member Secretary, Haryana State Pollution Control Board, C-11, Sector-6, Panchkula for
information and necessary action.

4. The Regional office, Ministry of Environment, Forests & Climate Change, Govt. of India, Bay’s no.
24-25, Sector 31-A, Dakshin Marg, Chandigarh for information.

5. M/s Om Chem, Village Kurali Sabapur Road, Tehsil Bilaspur, Yamunanagar for information.

—sd —

Chairman,
SEIAA, Haryana
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